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The wastage allowed iu cleaning the 
split dhall is 5 per cent aud the cost of any 
quantity in excess of the allowed percentage 
will be recovered from the contractor.

Ali earnest money of Rs, 30 (Thirty) 
should be seut to this office along with the 
tender,

The rate accepted and the contract 
entered into will be subject to the confirma­
tion by the Director of Health and Inspector- 
General of Prisons, Orissa, Cuttack. Th 
successful tenderer will have to sign 
a stamped agreement bond with the Jail 
within seven days from the date of receipt 
of intimation by him that his teuder has 
been accepted. In addition he should 
before signing such agreement deposit 
a security of 10 per cent of the cost of 
supply undertaken. Failing compliance 
within the time specified, the earnest money 
may be confiscated and in the event of 
withdrawal he will be liable to pay any 
difference between the price accepted and 
the price ultimately obtained by the 2nd 
time tender or auction by the Jail. The 
earnest money received from the successful 
tenderer will be taken towards his security 
deposit and those from others will be 
returned.

Further particulars will be available at 
this office and will be furnished on appli­
cation.

notice.

a.bl« fo, «* i”
£ Book Depot of the Government 
Press, Cmiack, at the folfow.ng reouced 

rates :—

f

Reduced
price.

Rs. a- P-

Original
price.

Rs. a. p.

o 11 o °
0 4 0

14 0 

0 5 0
Annual' subscription 

Price of single copy

NOTICE.

A handbook of the Oriya language in 
characters by Reverend F. W. 

Fellows is obtainable at the ORISSA 
BAPTIST MISSION PRESS, Cuttack.

Rs. 2.

Roman

Price

WANTED

A whole-time medical graduate on a 
temporary basis for a period of two years 
for medical work among the students of the 
Ravenshaw College at Cuttack on a consoli­
dated allowance of Rs. 100 (Rupees one 
hundred only) a month. No house or con­
veyance allowance will be given but private 
practice will be allowed.

Applications from Oriyas or persons 
domiciled in Orissa or in the Orissa States 
with copies of testimonials, should reach the 
undersigned not later than the loth October 
1939.

J. W. BOWDEN, Captain,

Superintendent, 
Berhampur District Jail 

Berhampur : 2nd October 1939.

I.M.S.,

[2—1*—13-10-1939.]S. C. TRIPATH1,

Director of Public Instruction. 
Cuttack: 25th September 1939.

[2-2-6-10-1939.]
WANTED

" An assistant mistress for the Middle 
Vernacular School for girls at Bargarh in 
the Vernacular Teachers' Service 
of Rs. 30—1—40 a month.

NOTICE. on a pay
Tenders are hereby invited for the supply 

of split-dkall to this Jail during the current 
financial year ; 939-40. The probable 
quantity required will be more 'or less 
18,000 pounds. Tenders will be received 
in printed or manuscript forms in this office 
up to 30th October 1939. They should be 
clearly addressed to this office and 
be superscribed “ Tender for

Qualifications.—Senior trained non-matri- 
culates who are able to teach subjects 
through the medium of Oriya.

Only Oriyas or those domiciled in the 
ueedapply °nSSa mdudinS Orissa States

should
split-dhall to District Jail, Berhamjur^ 

The rate should be quoted in terms of 
pounds and ounces per rupee for delivery at 
the District Jail, Berhampur,. the quantities 
bemg specified in words as well 
figures. Tenderers are also 
send sample of split-dhall. 
must be up to the sample or 
the Superintendent and 
tenderer.

sh<2lllCatlT u‘th COpies of testimonials 
1 xeach the ^strict Inspectress of

m AUri °r b6f0re the October
home dS ldatGSJ Sh°Uid 8tate their age, 
an ' X1°i an<i previous experience, if

as m 
required to 
Toe N. NAYAK,

Inspectress oj Schools, Orissa. 
^3rd September 1939,

[2—2—6-10-1939.1

supply
approved by 

accepted by the Cuttack:

r
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NOTICE.
e , Exammatiou for admission of candidates to the compounder class at the Orissa Medical 
bcnool, Cuttack, will be held on the 15th November 1939 at 8 a m 
tion hall. in the school exainina-

Candidates must be between 17 and 28 years of ago.

A qualifying examination in the following subjects is compulsory for those who have not
passed the Matriculation Examination:—

(a) Heading and writing English.

and rule oUhT)10 ^imple addition’ subtraction, multiplication, division, vulgar fraction

The number of seats is limited.

Admission will be restricted to the candidates either natives of or domiciled in the 
Province of Orissa.

Candidates must submit along with their applications the following documents which 
will not be returned:—

(a) Certificate of permanent residence,- nationality and respectability signed by any 
Government Officer not below the rank of the Deputy Magistrate or by the Headmaster of 
the school where the candidate was last educated (bearing a date nut earlier than one 
year from the date of application for admission) or by some authority satisfactory to the 
Superintendent.

(b) True copy of domiciled certificate (for domiciled candidates) attested by some 
;gazetted officer.

Selected candidates will be required to produce before the undersigned the transfer 
certificates from the schools where last studied at the time of their .admission in support of 
their age.

Candidates should apply in the following form between 1st and 15th October 1939: —

1. Name.

2. Age.

3. Race or caste.

4. Religion.
5. Nationality (i.c., Oriya, Domiciled Bengali, Domic led Telugu and others).

6. Name and residence of father or husband m case of married lady candidate— 

(a) Permanent residence.

(b) Present residence.
7. If father or husband is-dead then the name of guardian with his full address of

permanent and.present residences.

8. Occupation of father, guardian or
9. Educational qualification of the candidate.

10. Name of institution in which last studied.

husband.

11. Whether rusticated or expelled from any institution.
certify that the above statement of particulars is true.

I do hereby

Signature of applicant. 

Pull address.

j MURDOCH, Captain, i.m.s., 

Superintendent, Orissa Medical School, Cuttack.

[3—3—6-10-1939.]18th September 1939.Cuttack:
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NOTICE.

CONTRACT SUPPLY OF COUNTRY SPIRIT-Tenders for

lenders ore hereby invited V 
spirit to the licensed letail coun i) P , for supply for one year from the 
the annexed schedule. The tenders shouW b ^ 1 rSGrib J «Tenders l0i
1st April 1940- They should e tbe Commissioner of Excise and
the supply of country spn * the Sth November 1939. Full power is reserved 

to » my be deemed beet for the public interest and to reject '
any of those received, without assigning any reason.

2. The contractors, whose tenders are accepted must comply generally with 
the conditions of the “License for the sale wholesale _ of country spirit (D./W.5) 
published below. They must also observe the following additional conditions.

3. Spirit may be supplied from a distillery either within or outside this 
province, and the contractors will be required to deliever it at the bonded ware­
houses at their own cost. In case of spirit supplied from outside the province, 
each tender must be accompanied by a sample, not less than one quart in quantity, 
and all spirit supplied will be required to be equal to the sample. Each person 
tendering must furnish a general permission from the Commissioner of the province 
in which the distillery is situated that he will have no objection to the export of 
liquor from the distillery in case the tender is accepted and that no claim for any 
export duty or any other charge will be made on the liquor supplied from the 
distillery. In ease of supply from within the province, the process of distillation 
will be under the control of the Excise Department and the product together with 
the raw’ materials will be analysed from time to time at the cost of the contractors.

4. The tenders must specify the price per proof gallon at which spirit will be 
delivered to the licensed vendors at the bonded warehouses enumerated in 
the schedule, or at any additional warehouses that may be opened for the 
convenience of the licensed vendors within the area of the contract. The price 
will be the same for all the warehouses within the area covered by the contract ■ 
will be realised by the Superintendents of Excise and will be payable to the 
contractors ordinarily from the Sadr treasuries by the 7th of the month following 
the month m which cost price was credited. Arrangement can, however, be made 
tor receipt at any other treasury on payment by the contractor of a small premium 
of one anna per cent to cover charges for Remittance Transfer Receipts In case

issurfby«*B“k*

“ *" "“OX"*■ “3 amount Xwm
scale:—

Es.
Monthly issue up to 500 L. P. Gallons
Monthly issue from 500 to 1,000
Monthly issue from 1,000 to 2,000 L. P. 
Monthly issue from 2,000 to 3,000 L. P. 
Monthly issue from 3,000 to 4,000 L. p. 
Monthly issue from 4,000 to 5,000 L. P. 

and will be payable in Government

f... 100
b. P. Gallons 

Gallons 

Gallons 

Gollons 

Gallons
Promissory Notes

district of SaPmba]pur0Ubuty fonnerly^dishllery *? SJStem is in foi'ce iu the 

contract system. The contractor will have to LiJ 9T Was supplied under 
storage and supply of liquor where the old warehouse* own arrangement for

°USes may not be available. The r

200• • •
• • •

600

or Postal Cash Certificates.
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warehouses in the districts of Cuttack and Puri as shown in the schedule belong 
to Government and are rented to the contractor Khan Bahadur Choudhury 
Mohammad Buksh of Manpur Distillery in the district of Gaya in Bihar.

In all cases in which the contract is given to a person or firm, other than the 
present contractors, the new contractors will be required, as a condition of the 
contract, to purchase all plant supplied by the outgoing contractors as well as such 
bunamgs as are approved by the Commissioner of Excise and Salt, Orissa. Should 
the valuation of plant and buildings not be agreed upon by the outgoing and 
incoming contractors, the price will be decided by the Collector of the district and 
his decision will be final.

7. The contractors will have to pay house rents to the warehouse officers and 
peons as at present.

8. The spirit supplied to the bonded warehouses will be of any strength below 
50° 0. P. as specified by the Commissioner of Excise and Salt, Orissa, from time to 
time and the base used for its manufacture will not contain less than 50 per cent 
of m ah.ua-

P. T. MANSFIELD,Cuttack:

The 23rd September 1939. Commissioner of Excise and Salt, Orissa.

Schedule.

I I Average annual con-
' Distance from railway ! sumption in proof 
i station. j gallon duri» g

last three years.

Position of 
bonded 

warehouses.

Name of district or part 
of a district for which 
tenders aro invited.

Base from which 
spirit must be made.

1

4 5321

■ 8,1363 miles from i 
Cuttack.

Makua and mo- | (1) Cuttack 
•lasses. The |' 
proportion of j 
mabna shall not j 
fall below 50 per j 
cent.

Cuttack (excluding 
a small out-still 

andnotinclu-
1

■

area 
ding Angulj. i

I
3,6411 mile from Puri

7 miles from j 
Khuada road,

2 miles from 
Sambalpur.

1£ miles from 
Jharsugra.i

1 (;i) Bargarh ! 29 miles from 
| Sambalpur,

I M) Padampur j 77 miles from 
i Sambalpur.

|
•2 * miles from ! 

Nowap ara on j 
the Ra i p u r-
Vigianagaram

I line.

21 miles from 
Kantabanjee.

j (I) Puri ... 

| (2) Khurda

DittoPuri (excluding a 
out-s t il 1

■ 00

small 3,751
area).

2*2,000 approxi­
mately for the 
whole district. 
(Average 
annual

| (1) Sambal­
pur.

i

j (2) Jharsugra

DittoSambalpur (whole 
district). !'

con­
sumption m 
proof gallons 
during 1931-
3*2.)

;
j (5) Nowapara j

:

(6) Khariar

increase or decrease.is liable toin column 1The area



[PART VII.ORISSA GAZETTE, OCTOBER 6, 1939,
TEE500

FORM No. D./W- 5.
mentioned in thein the areas«** «" MeSd^SSSiereto.License for

License is hereby granted to ■ ions of section 20 of the Bihar and
hereinafter called the licensee, undei P f the description hereinafter men- 
Orissa Excise Act, 191&, for the sale heret0 annexed for a period of one
tioned in the areas specified m ^ conditions hereinafter set forth,
year from the 1st April 193 , suojecc
viz:—

Conditions.
1 The spirit sold under this license shall be of average good quality accord­

ing to the standard for the time being prescribed by the Excise Commissioner and 
shall be the produce of materials of one or other of the descriptions specified m 
the schedule hereto annexed. Provided always that the licensee may supply any 
spirit made from other materials at any time during the subsistence of this license, 
if permitted so to do by general or special order of the Excise Commissioner.

2. No spirit shall be sold under this license elsewhere than at the bonded 
warehouses or duty paid depot specified in the schedule hereto annexed or at any 
other warehouse or depot hereafter to be established within the said areas and for 
the time being sanctioned by the Excise Commissioner for the purpose ot sale of 
spirit hereunder.

3. The spirit kept at the said warehouse for sale under this license shall be 
subject to periodical analysis by, or under the orders of, the Collector or the 
Excise Commissioner and the licensee shall be bound to take steps to remedy any 
defects in the quality thereof which the Excise Commissioner may consider 
materia], as to which his decision in writing shall be conclusive. The cost of 
analysis shall be paid by the distiller. The analysis shall be made at such labora­
tory as the Excise Commissioner shall direct.

4. The prices to be charged for spirit sold under this license according to the 
different descriptions of such spirit, as set forth in the schedule hereto annexed 
shall be, in the case of sales at bonded warehouses or duty paid depots specified 
in the said schedule, prices calculated according to strength at the prices set 
opposite to the names of such warehouses and the different descriptions of spirit 
in such schedule. In the case of sales from any bonded warehouse or duty-paid 
depot to be hereafter sanctioned, as provided in condition 2 hereof, or of any spirit 
made from any materials specially permitted by order of the Board of Revenue as 
m condition hereof mentioned the prices shall be such as shall be fixed by the
Board on granting such sanction or specified in such permission as the case 
may be.

5. Spirit sold at the said warehouses shall be of such strength only as mav
be fixed from time to time by special or general order of the Board of Revenue.

6. Sales of spirit under this license shall from time to time he 
persons (hereinafter called Licensed Vendors) producing passes in
form authorizing the sale to them of spirit, and only of the^escrinHn!^pr®6Cnbe<i 
tions of spirit mentioned in such passes and of no greater cmnnHt? f desonp- 
the quantity mentioned therein. ^ ^ antity of spirit than

I

I

at an) T*? by **

is for the time being permitted. If and whenev£-the ier the Jicense
prescribed minimum the licensee shall forthwith wL fu sha11 faI1 below this 
cnbed minimum and in dafault of his so doing within P "" ' '

8.

same to the pres- 
days after the receipt *
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by him of notice from the Collector or the officer in charge of the warehouse 
requiring him so to do, the Collector may procure the spirit required so to make 
up the same from any source he may think it. The licensee shall be liable to pay 
to the Collector on demand any excess of the cost of any spirit so procured 
including cost of transit over the price realized by the sale thereof.

9. The licensee shall from time to time duly and efficiently repair, maintain 
and keep in good and sufficient repair and good working order and condition all 

. bonded warehouses or duty paid depots, the property of the licensee, at which the 
sale of spirit under this license is for the time being permitted, and’the source and 
means of the water-supply thereto. All new warehouses that may be required in 
the areas specified in the schedule hereto annexed shall be built and maintained 
at the expense of the licensee. Such of the warehouses at which the sale of the 
spirit under this license is for the time being permitted, as are the property of 
Government, shall be maintained under the direction of and at the cost of Govern­
ment but the licensee shall pay rent at a rate to be fixed by the Public Works 
Department for the occupation of the buildings, including quarters for Government 
officers in charge and shall also pay to Government such compensation, not 
exceeding the recorded value of the buildings, as shall be determined by the 
Collector, whose decision shall be final, for all damage, including damage by fire, 
due to any cause whatsoever to Government buildings and Government property 
therein, fair wear and tear only excepted. The source of water-supply at each 
house shall be provided and maintained at the expense of the licensee.

ware- 
As regards

municipal taxes, the tax on holding, i.e., general municipal tax, will be paid by 
Government, and all additional taxes, whether described as a tax, fee or rate, will 
be paid by the occupier. The licensee shall provide suitable quarters for the 
officers and guards in charge of the warehouse close to the warehouse building.

10. On the determination of this license, whether on the expiration of the 
period abovementioned for which it is as aforesaid originally granted, or of any 
renewal thereof, the licensee shall be bound if so desired by the Commissioner of 
Excise—

(fi) to make over to his successor any buildings which he may have con­
structed or acquired in pursuance of this license at a valuation 
agreed to between him and his successor or, if they are unable to 
agree, at a valuation fixed by the Collector;

(fi) to make over to his successor such plants used for the supply, storage, 
handling and issue of spirits as may be specified by the Collector at 
a valuation to be fixed by him, and the succeeding licensee shall 
be compelled to accept such plants at such valuations.

If the lessor at any time before the expiration of this lease is desirous for 
any public purpose of resuming possession of the said demised 
premises or any part thereof, and shall, under the hand of the 
Collector, serve notice of such desire on. the lessee and shall tender 
him compensation for any building or other improvement which he 
may have erected or made with the written consent of tne Commis­
sioner of Excise, the lessee shall, within three months from the date 
of receipt of the notice aforesaid, vacate the said demised premises 
or such part thereof as is specified in the said notice. In case of 
disagreement as to the amount of compensation aforesaid, the matter 
shalf be referred to the Commissioner of Excise whose decision 
shall be final.

11. All such fittings or articles as are necessary or proper for or connected 
with and suitable to the supply, storage, gauging, handling, sale, testing and issue

storage or issues of spirit must be of such number and capacity and be set up
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• ■ i ii ua nf wood The licensee shall also be res-

storage or reduction of spin shall be warehouses for purposes of reduc-
ponsible for the conreyance of water to aU ^ which the orders m writing ^

». C5*»r * f°rthWit1'
after receipt of such directions ftU spirit under this license shall

12. Storafie, reduction and W ojl 0lf the Government officer in charge of
.be made under the immediate P ^ a{. ^ warehouse an English-
the bonded warehouse. The competent to perform duties prescribed
SSKM*SiL no. Ufc tie «*
T T

UIiei3 On receipt of an order in writing from the Commissioner of Excise 
requirin'7 him o remove any defect in the warehouse buildings or in the arrange- 
men s for storage, reduction, blending, issue of spirit, water-supply, etc., the licensee 
E a tend to it at once and must remove the defect within the date specified m 
the order and on his failure to do so he shall be liable to such fine or penalty as 

Commissioner of Excise may order and also to such cost as may be incurred
for the removal of such defect.

14. The licensee shall not hold any interest in the retail vend of countiy spmt 
mentioned in the schedule hereto annexed or within such

the

within the areas _ .
adjoining areas as the Excise Commissioner may specify by order in writing.

15 (a) In respect of bonded warehouses in the districts of Cuttack, Puri and 
Balasore, the prescribed duty and cost price according to the prices or rates speci­
fied in the schedule hereto annexed of all spirits sold under -this license shall be 
received by the Superintendent of Excise and collected by him on or before the 
issue or the purchase of such-spirit. Accounts of all cost price so collected shall 
be adjusted monthly and the total for each month will be paid -to the licensee on 
or before the loth day the following month. ■:

(b) In respect of distilleries, warehouses and duty paid depots in the districts 
of Ganjam and Koraput the duty on spirits purchased by a licensed retail vendor 
of arrack from the contract supplier’s distillery or warehouse or depot must be 
prepaid into a Government treasury unless the contract supplier has an advance 
account with the treasury, in which case the duty may be paid by the vendor to 
the distiller up to the limit of the balance in his favour in that account. The cost 
price of spirit purchased should be paid to the contract supplier.

16. Alterations in the rates of duty imposed under section 27 of the Bihar and 
Orissa Excise Act, 1915, shall not in any way affect the conditions of this license.

17. The licensee shall be bound to take over, if so ordered by the Collector or 
the Excise Commissioner, a quantity of spirit remaining in each warehouse or 
depot mentioned m the scheoule hereto annexed, equal to the average quantity 
per month sold at each such warehouse during the preceding year at the value at 
which it was sold at each such warehouse during the preceding year provided that

“ePt al“e' ‘he ™luesM W& to Ex“
l
;18. On the termination of this license whether nn fi™ „ •

period above mentioned for which it is as aforesaid originallyaranSEhlTr °f ^ 
shall be bound to leave if so ordered by the Collector in eaclE u th llG®nsee 
at which immediately before such termination the sale of Rnirif ^ehou.se 01'dePofc 
shall be permitted, a quantity of spirit eaual to hilfti Put under this license 
sold at such warehouse or depot during the PermontJ
such termination shall take place provided that tVm gthe year m which 
be valued after such termination atftwenty per cent heW^vf °f 5pirit so left sha11 
schedule hereto aunexed or. if such rate £ „P£ acceuw L r!“e 
then at such rate as may be fixed by the Excise OolmL' th® feeding licensee, 
forthwith after determination of the quantity so to be Inf?01161# The llcensee shail 
quantity of spirit in any warehouse or depot in excessof t aforesa-id, remove any 
left, and m default of his so doing the Collector * ®ueh quantity so to be 
excess quantity at the cost and risk of the licensee ^ Se ^ an<^ dispose of such

in the

(
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19. Spirit intended for sale under this license at any of the bonded warehouses 
at which the sale of spirit hereunder is for the time being permitted, shall be 
conveyed to the warehouse for which the same is intended only under a bond fcfr 
payment of the duty prescribed under section 27 of the Bihar and Orissa Excise 
Act, 1915. Ihe licensee shall be liable to pay duty on any deficiency in excess of 
the limit for the time being prescribed by rule of the Board of Revenue under 
section 90 of the Bihar and Orissa Excise Act, 1915.

20. The licensee shall be liable to pay duty on all spirit duly recorded as 
having been brought into and stored in a warehouse or depot and not accounted 
for in excess of 1-2 per cent of such quantity (which percentage shall be allowed 
for ordinary wastage) unless he can establish to the satisfaction of the Commis- 
sioner that such excess wastage has not been occasioned by any negligence on his 
part or on the part of any person conducting operations in the warehouse on his 
behalf, whether by storing such spirit in unsound casks, tanks or vats, or otherwise.

21. As security for the fulfilment of these conditions, the grantee shall deposit 
with the Excise Commissioner in respect of each warehouse or depot at which the 
sale of spirit under this license is for the time being permitted, such amount as 
that officer may direct either in Government Promissory Motes or in such other 
form as he may approve.

22. Without prejudice to the provisions of section 93 of the Bihar and Orissa 
Excise Act, 1915, any penalties, and other sums for which the licensee may become 
liable under the provisions of that -Act shall be recoverable from the security 
deposit so to be made as aforesaid.

23. No privilege of sale wholesale shall be sold, transferred or sub-rented 
without the previous permission of the Commissioner in writing. No agent shall 
be appointed for the management without Collector’s approval.

24. In all matters not expressly provided for herein, the licensee shall accept 
the ruling of the Collector subject to an appeal to the Excise Commissioner.

jy. B.—I. Tlio licensee will be bound by tbe provisions of the Bihar and Orissa Excise Act, 1915, and by 
rules framed under the Act so far as these may relate to him.

II. The breach, non-performance or non-observance of any of the conditions of this license by the contractor 
or by his agent will, under section 42 of the said Act, render this license liable to cancellation or suspension and 
under section 57 of the said Act may render the licensee liable to a penalty.

Collector of

Counterpart agreement.
I , the above-named licensee for myself and my heirs,

legal representatives and assignees, hereby agree to and bind myself to perform 
and observe all the terms and conditions hereinbefore written and expressed.

Signature.19Dated

Witness. Schedule.

i
Warehouse or 

duty-paid depots.
Materials from

j which spirit shall Price per gallon, 
be manufactured. ! ,

Area of supply.
Distillery.District.

654321

I
[2-2—6-10-1939.]
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notice.
distilleries for country spirit atWhereas the existing licences for the 

Aska in the district of Gan jam,
Urneri (Jeypuu) in the district of Koraput, 
Kapuguda (Gunupur) in the district of Koraput,

in the district of Koraput,Chekaguda (Kayaghada) in
31st March 1940, notice is hereby given 

April 1940 to.the 31st March 1941 will be issued.
in force in the whole of 

made under

that fresh licences
are to terminate on the 
for one year from the 1st

2. The Bihar and Orissa Excise Act II of 1915 is in 
Orissa, and the licensees shall be bound by the aforesaid Act and rules
the same.

3. The licences, bonds and indenture shall be as below :
D/W-l to manufacture spirit in distillery.

D/W-5.
(a) Licence, in Form no-
(b) For the wholesale of country spirit, licence in Form no.
(c) General bond, in Form no. D/W-2.
(d) Indenture in Form no. D/W-3.
(e) Schedule of area, etc-

The above forms are printed as appendices to this notice.
4. (a) Applications for licences must reach the Commissioner of Excise, Orissa, 

Cuttack, in registered cover on or before the 15th November 1939.
(b) Tenders, in sealed covers, giving the lowest rate of cost price per proof 

gallon which the applicants will charge for supplying liquor to licensed retail 
vendors in the area under the contract of the distiller, should be submitted with
application. The rate should be one and the same for delivery at any depot under 
the distillery.

(c) There will be no supply of liquor to any retail vendor from 
in the compound of the distillery.

5. The Commissioner of Excise i

any building

is not bound to accept the lowest, or anytender.
6- It will be open to the Commissioner of Excise to require the distillers to 

open any depot in addition to the existing ones and also to close any.
7. The total issue of liquor from the several distilleries, distillery by distillery, 

directly or through the existing warehouses or depots for consumption within 
district during 1938-39 have been as below:— the

Proof gallons. 
22,072 

34,985 

11,880 

32,876

Aska iu the district of Ganjam ...
Umeri (Jeypur) in the district of Koraput 
Kapuguda (Gunupur) in the district of Koraput 
Chekaguda (Eayaghada) in the district of Koraput

• • •

• • •

8* Liquor for use in the Ganjam district which is now under the Aska 
distillery, will be made from jaggery and sometimes from treacle or Mohua (Ippa)
°* JATTaDmiXTtU1l . ^ 0f 35 U‘ R and from Mohua alone in case

Koraput district liquor is to be made from Mohua both for 35 U. P. and 60 U. P.

P. T. MANSFIELD, 
Commissioner of Excise, Orissa.Cuttack : 26th September 19%9
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FORM No. D./W. 1.
Licence to manufacture spirit in a distillery issued to the 

exclusive 'privilege of supply 'of country 
Bihar and Orissa Excise Act, 1915.

Licence is hereby granted under section 13 of the 
Act, 1915, to , resident of
■called the licensee to manufacture country spirit in his distillery 

from to y

grantee of an 
spirit under section 22 of the

Bihar and Orissa Excise 
, hereinafter

situated at

Conditions.
1 The spirit manufactured under this licence shall be of average good quality 

according to the standard for the time being prescribed by the Excfse Commis­
sioner and shall be subject to periodical analysis by or under the orders of the 
Collector or the Excise Commissioner, and the licensee shall be bound to take 
steps to remedy any defect in the quality thereof which the Excise Commissioner 
may consider material. The materials for distillation and the cost of analysis 
shall he paid by the distiller. The licensee -shall manufacture denatured spirit 
up to 20 per cent of the potable quantity, if required by Government. The 
analysis shall be made at such laboratory as the Excise Commissioner shall direct.

2. The licensee shall supply and from time to time duly and efficiently repair, 
maintain and keep in good and sufficient repair and good workiug order and 
condition the distillery and all buildings at which the manufacture and supply of 
spirit under this licence is for the time being permitted, and shall provide only 
such stills, apparatus, vats, tanks, casks, pumps, gaug.ng rods, vessels, plant 
saccharometer, hydrometer, thermometer and utensils of such number, capacity 
and design as the Excise Deputy Commissioner shall from time to time approve, 
and shall be hound so far as may be necessary or proper (as to which the orders in 
writing of the Superintendent of Excise shall be conclusive) to provide for the 
purification of water supplied to the distillery for purposes of the manufacture of 
spirit and shall be bound to comply with all written directions of the Collector in 
these respects forthwith after receipt of such directions.

3. The licensee shall be bound to make such arrangements as may be 
prescribed in writing by the Collector for the removal of waste matter and refuse 
and the abatement of any nuisance arising from the working of the distillery and 
shall remove and abate the same respectively in accordance with such arrange­
ments.

4. The licensee shall supply suitable quarters for the residence of such officers 
and establishment as the Commissioner may appoint to the distillery in close 
proximity to the distillery.

5. The licensee shall maintain such minimum stock of spirit at the distillery 
as the Collector may from time to time notify to the licensee in writing, and if 
and whenever the stock shall fall below this prescribed minimum, the licensee 
shall forthwith make up the same to the prescribed minimum.

6 (a) The licensee shall deposit with the Collector a sum of Rs. either m 
Government Promissory Notes or in such other form as the Excise Co-oner 
ma, direct or shall p-enbed **«■*««£

spirit for smtetmount an may be teed by the Board as security for the fulfilment

wise. one hundred in advanceannual fee of Rupees

, n m-ant of the exclusive privilege of supply
7. This licence is contingent up '. pv0ise Act, 1915, and determination of 

under section ‘22 of the Bi.hu r an . “ ,, , determine this licence, 
such grant for any reason whatever

(b) The licensee shall pay 
for this licence.

an
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8. No privilege of t”'1"11 bs “W0^

the previous permissiou of tiro woe
for the management ^ ^ fol. hereill

,he :l'th". as* ”» -pp-1 *»tbe teise
the licensee shall accept 

Commissioner.
Collector of

--------------- 7T , oi Z the m-ovisions o{ the Bihar find Orissa Excise Aob, l9l5
TX lh^dtaSoabTe to manufacture, issue and sale of spirit. 

and of all rules made tbereun Pi ,1V the licensee or his agent of any of the conditions of this.
(■2) The breach. “On-performance or non-obseruan.^ ^ ^ ofrule3 framed thereunder so far as they

liaWe t0 c“ceUati0U °* SUBPeCSi0^___ ___

Counterpart agreement. .
the above-named licensee for myself and my heirs, legal 

J - all the terms and conditions herein-I
representatives and assignees, hereby agree to 
before written and expressed.

Signature.19 .Dated
Witness.

FORM No. D./W. 5.
License for the sale wholesale of country spirit in the areas mentioned in the

schedule annexed, hereto.

License is hereby granted to
hereinafter called the licensee, under the provisions of section 20 of the Bihar and 
Orissa Excise Act, 1915, for the sale of spirit of the description hereinafter men­
tioned in the areas specified in the schedule hereto annexed for a period of one year 
from the 1st April 193 , subject to the conditions hereinafter set forth, viz.:—

Conditions.
1. The spirit sold under this license shall be of average good quality according 

to the standard for the time being prescribed by the Excise Commissioner and 
shall be the produce of meterials of one or other of the descriptions specified in 
the schedule hereto annexed. Provided always that the licensee may supply 
any spirit made from other materials at any time during the subsistence of this 
license, if permitted so to do by general or special order of the Excise 
Commissioner.

2. No spirit shall be sold under this license elsewhere than at the bonded 
warehouses or duty-paid depot specified in the schedule hereto annexed or at any 
other warehouse or depot hereafter to be established within the said areas and for 
the time being sanctioned by the Excise Commissioner for the 
of spirit hereunder. purpose of sale

3. The spirit kept at the said warehouse for sale under this license shall be 
subject to penodcial analysis by, or under the orders of, the Collector or the 
Excise Commissioner and the licensee shall be bound t,n f-nli AT ;, “
Meets in the guaiity thereof which the 
material, as to which his decision m writing shall ho ,„ C j^Y con°1LUAanalysis shall be paid by the distiller “/hea, all l T.,he COst °!
laboratory as the Excise Commissioner shall direct. ^ ^ ^ macl-e at sucl1

4. The prices to be charged for spirit sold under this license according to the
different descriptions of such spirit, as set forth in t-ho ^.vTa i a?colcilug t0 
shall be, m the case of sales at bonded warehouses or dutv S ^1° ““ Td 

the said schedule, prices calculated according to strength at The“prSes set



THE OBISSA GAZETTE, OCTOBEB 6PART VII.] , 1939. 507

iTsuo^schediiirTn twS Wf elfus,es and different descriptions of spirit 
m sucn _cneame in the case of sales from any bonded warehouse or dntv mid
depot to be hereafter sanctioned, as provided in condition 2 hereof or if'any

8"ntmg SUCh <* »P««M in “uoh “permission

. be r46 ”"VSform authorizing the sale to them of spirit, and only of the description oTEriS

*—,n4 °f « r* - ** a
^censee shall te bound to supply to licensed vendors by way of sale 

at any bonded warehouse or duty-paid depot at which the sale of spirit under 
this license is for the time being permitted, spirit of the quantity or quantities and 
description or descriptions mentioned in the passes produced by them.

8. Such minimum stock of spirit as may from time to time be fixed by the 
Collector and notified by him in writing to the licensee shall be maintained at 
each bonded warehouse or duty-paid depot at which the sale of spirit under the 
license is for the time being permitted. If and whenever the stock shall fall 
below this prescribed minimum the licensee shall forthwith make up the same 
to the prescribed minimum and in default of his so doing within days after 
the receipt by him of notice from the Collector or the officer in charge of the 
warehouse requiring him so to do, the Collector may procure the spirit required 
so to make up the same from any source he may think fit. The licensee shall be 
liable to pay to the Collector on demand any excess of the cost of any spirit 

^so procured including cost of transit over the price realized by the sale thereof.
9. The licensee shall from time to time duly and efficiently repair, maintain 

and keep in good and sufficient repair and good working order and condition all 
bonded warehouses or duty-paid depots? the property of the licensee, at which the 
sale of spirit under this license is for the time being permitted, and the source and 
means of the water-supply thereto. All new warehouses that may be required 
in the areas specified in the schedule hereto annexed shall be built and maintained 
at the expense of the licensee. Such of the warehouses at which the sale of 
the spirit under this license is for the time being permitted, as are the property of 
Government, shall be maintained under the direction of and at the cost of Govern­
ment but the licensee shall pay rent at a rate to be fixed by the Public oiks Depar- 
ment for the occupation of the buildings? including quarters for Government o cers 
in charge and shall also pay to Government such compensation? not exceeding the 
recorded value of the buildings, as shall. be determined 7 e ° ®° 0*’ ^ 
decision .shall be final, for all damages, including damage by &e due to any cause

"aSSnea at tb»eapenseof ‘"X"

the tax on holding, 1. e., general muiaiwT ^ b}e paid by the occupier.
additional taxes, whether describe ' ’ , officers and guards in charge of
The licensee shall provide suitable quarters for the officers b
the warehouse close to the warehouse ui mg.

• j.- *,,•<, license whether on the expiration of the—. On the determination oi this 1 , d origiuany granted, or of any
period abovementioned for which it rs as dired by the Commissioner of
renewal thereof, the licensee, shall be bound if so
Excise—

wear

10.

o-nv buildings which lie may have con- 
(a) to make over to his success^ any q{ ^ Hceuse at a valuation agreed 

struoted or acquired mpuiwa^ orj if they are unabte to agree, at
laluatloTfixed by the Collector
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. t-n his successor such plants used for the supply, storage,
(&) to make over £ hi^ucc^ V ^ ^ specified by the Collector at . w

£ to be fixed by hire, end the jjwffg ho811see •“> be
compelled to accept such plants at such valuations.

If the lessor at aoy ..lore before the“Ff po^on Tft? sSf demise”'
any public purpose of resuming possession^ ^ ^ ^ ^
Sector^seSe notice 5'such desire on the lessee and shall tender 

him (Compensation for any building or other improvement which he 
m^ We erected or made with the written consent of the 
CommisSner of Excise, the lessee shall, within three months from 
the date S receipt of the notice aforesaid, vacate the said demised - 
premises or such part thereof as is specified m the said notice.
In case of disagreement as to the amount of compensation aforesaid, 
the matter shall be referred to the Commissioner of Excise whose 

decision shall be final.

11. All such fittings or articles as are necessary or proper .
with and suitable to the supply, storage, gauging, handling, sale, testing and issue 
of spirit under this licence, including vats, tanks, pumps, pipes, cocks, gauging rods 
and vessels, hydrometer, thermometer, etc.; for use in the warehouse or depot at 
which the sale of spirit under this licence is for the time being permitted, shall be 
provided by the licensee- Vasts, tanks and casks in such warehouses for the 
storage or issue of spirit must be of such number and capacity and be set up 
according to such design as the Excise Deputy Commissioner may from time to 
time direct and shall be provided with suitable dipping rods. All new vats, for 
storage or 7-eduction of spirit shall be of wood. The licensee shall also be respon­
sible for the conveyance of water to all such warehouses for purposes of reduction 
and so far as may be necessary or proper (as to which the orders in writing of the 
Superintendent of Excise shall be conclusive) for the filtration and purification of 
such water before its admixture with spirit, and the licensee shall be bound to' 
comply with all written directions of the Collector in these respects forthwith 
after receipt of such directions.

50S

for or connected

1*2. Storage, reduction and issue on sale of all spirit under this licence shall be 
made under the immediate supervision of the Government officer in charge of the 
bonded warehouse. The licensee shall keep at each warehouse an English- 
knowing agent on his behalf who shall be competent to perform duties prescribed 
under rule 52 of the Board s Euies. (Notification no. 3296-Ex., dated the 21st 
June lUoi.)

specified in the order and on his failure to do so he shall be f t d
penalty as the Commissioner of Excise may order and also to such t , ch fine °r 
incurred for the removal of such defect. Such COst as maE be

(

spirit within the arets^mentiinedIS^MheduJhereto?^1 ^ °-f country 

adjoining areas as the Excise Commissioner may specifybyS* 8U°h

Ealasore,( the prescribed* diSy^^co^pSce Mcord^V* Cuttack’ Puri aud

specified m the schedule hereto annexed of all spiiits fold8 *5 the Prices or rates
be received fcy the Superintendent of Excise and collected u“?er thlS llcence sha11 
issue or the purchase of such spirit. Accounts of all J f by bim orL or before tbe
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aiiack fiom the contract supplier’s distillery or warehouse or depot must be 
prepai m o a ( overnment treasury unless the contract supplier has an advance 
aceoiuit with the treasury, m which case the duty may be paid by the vendor to 
the distiller up to the limit of the balance in his favour in that account. The 
cost price of spirit purchased should be paid to the contract supplier.

n6^^1 if -atei! °u dU!y-lmposed under section 27 of the Bihar
and Orissa Excise Act, 191o, shall not m any way affect the conditions of this 
licence.

17. The licensee shall be bound to take over, if so ordered by the Collector 
or the Excise Commissioner a quantity of spirit remaining m each warehouse or 
depot mentioned in the schedule hereto annexed, equal to the average quantity per 
month sold at each such warehouse during the preceding year at the value at 
which it was sold at each such waiehouse during the preceding year, provided 
that if the licensee does not accept this value, the value shall ^be fixed by the 
Excise Commissioner.

18. On the termination of this licence, whether on the expiration of the period 
above mentioned for which it is as aforesaid originally granted the licensee shall be 
bound to leave if so ordered by the Collector, in each warehouse or depot at which 
immediately before such termination the sale of spirit under this licence shall be 
permitted, a quantity of spirit equal to half the average quantity per month sold at 
such warehouse or depot during the preceding months of the year in which such 
termination shall take place, provided that the quantity of spirit so left shall be 
valued after such termination at twenty per cent below the rate specified in the 
schedule hereto annexed or, if such rate be not accepted by the succeeding licensee, 
then at such rate as may be fixed by the Excise Commissioner. The licensee shall 
forthwith after determination of the quantity so to be left as aforesaid, remove any 
quantity of spirit in any warehouse or depot in excess of such quantity so to be 
left, and in default of his so doing the Collector may sell and dispose of such excess 
quantity at the cost and risk of the licensee.

19. Spirit intended for sale under this licence at any of the bonded warehouses 
at which the sale of spirit hereunder is for the time being permitted, shall be 
conveyed to the warehouse for which the same is intended only under a bond for 
payment of the duty prescribed under section 27 of the Sihar and Orissa Excise 
Act, 1915. The licensee shall be liable to pay duty on any deficiency in excess of 
the limit for the time being prescribed by rule of the Board of Revenue under 
section 90 of the Bihar and Orissa Excise Act, 1915.

20. The licensee shall be liable to pay duty on all spirit duly recorded as 
having been brought into and stored in a warehouse or depot and not accounted 
for in excess of lk per cent of such quantity (which percentage shall be allowed for 
ordinary wastage) unless he can establish to the satisfaction of the Commissioner 
that such excess wastage has not been occasioned by any negligence on his part or 
the part of any person conducting operations in the warehouse on his behalf, 
whether by storing such spirit in unsound casks, tanks or vats, or otherwise.

21 As security for the fulfilment of these conditions, the grantee shall deposit 
with the Excise Commissioner in respect of each warehouse or deposit at which 
the sale of spirit under this licence is for the time being permitted, such amount

direct either in Government Promissory Notes or in such otheras that officer may 
form as he may approve.

section 93 of the Bihar and Orissa 
for which the licensee may

22. Without prejudice to the provisions of 
Excise Act 1915, any penalties, and other 
become liable under the provisions of that Act shall be recoverable irom the
security deposit so to be made as aforesaid.

sums

9o No OTivilege of sale wholesale shall be sold, transferred or sub-rented 
withn,it the nrevious permission of the Commissioner in writing. No agent shall 

appointed for the management without Collector s approval.be
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OA Tn all matters not expressly provided for herein, the licensee shall 
the ifof “ta Cotator Jjeoi to an appeal to the Bzo.ee Commies,oner.

provisions of tho Bihar and Orissa Excise Act, 1915, and by rulo 
framed under the Act so far as these may relate to him.

uuder^section 57 of the said Act may render the licensee liable to a penalty.

Collector of

accept

a

Counterfart Agreement.
the above-named licensee for myself and my 

heirs, legal representatives and assignees, hereby agree to and bind myself to 
perform and observe all the terms and conditions hereinbefore written and 
expressed.

Dated

i,

19 . Signature,

Witness.

Schedule.

i Materials from 
I which spirit shall 

be manufactured.
District. Distillery. Warehouse or 

duty-paid depots.
Price per gallon. Area of supply. i

1 2 8 4: 5 6;

{

i

!

i

i
I
i
i)
!

'
'

II- f
':I

i i!

1 !

!
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FORM No. J3./W. 2.
ex-port and transport of liquor without payment of 

duty.
General bond for import,

Know ALL MEN BY THESE PRESENTS that of of ______

abs »°< ort-i-w* «^Kasr*ss th.context so admits, include his successors in office or assigns) in the sum of rupees
™ be paid to the said Governor for which payment well and truly 

to be made —t-.----- 1_____ myself _ J
my 301 !y and SOVerally ourselves aTiT^h^T^bindThi^idf and eacil a^d every

one °* our~respectiv legal representatives.

help

Dated this day of
Signed.

has . import
have been permitted to export from time to

transport
without previous payment of duty, 

are:—

or their legal representatives shall not at anytime or times

Whereas the above bounden 

time liquor to wit

Now the conditions of this obligation
1. That

import

ti^rtaay ^uantity or 2uantities of tKe aforesaid liquor the duty or the aggregate
duty on which at the rate prescribed therefor from time to time under section 27 of 
the Bihar and Orissa Excise Act, 1915, or any other amending Act for the time 
being in force shall exceed the sum of rupees

2. That
import
export°r thdr legal representatives shall on each occasion of
transport

of the said article within the time mentioned in the pass or passes authorizing such
import
exPorfc granted under the rules for the time being in force furnish satisfactory

transport
proof to the officer granting the pass that the specified quantity of the said liquor 
has been duly delivered in full to the officer in charge of the bonded warehouse 
or other authorized place of destination specified in the said pass and deposited 
therein after the necessary examination, or in default thereof shall on demand

r atTreasury
Sub-Treasurypay or cause to he paid to the said Governor at the

equal to the amount of duty payable ou the said specified quantity or such 
portion thereof as shall not have been duly delivered at the rate prescribed therefor 
under section 27 of the Bihar and Orissa Excise Act, 1915, or any other amending 
Act for the time being in force.

a sum

arffi AK iegai representatives shall well and truly keep and
bond shall be void and of no effect

3. That if
perform all the conditions hereof then this 
otherwise the same shall remain in full force and virtue.

In WITNESS whereof ~ have hereunto set hand and seal the day

in the year
Signed, sealed and delivered by 

Witness

of the above-named

Collector on behalf of the 
Governor of Orissa.

Witness

FORM No. D./W. 3.
of the one part

were the context so admits, me u ^as been granted a license undei
other part. Whereas the said TivHse Act, 1915, to manufacture spirit
the provisions of the Bihar and Onssa Excise a ^ ^
m the distillery at 1 id license that the said •
and whereas it is a condition of the saia

shall
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execute a mortgage in/“I iSim'of spirit for the toitj

apparatus, plant and uteuslIs e“Sy for the fulfilment of tlie conditions of the
value of rupees uavment of all sums of money which may become.due and

intended to be hereby a gD“NT[}EE WITNESSETH that in consideration

SC”! SZ of -"I“U U» heXatt 

3™5£S’ rf l£“Te fat schedule hereto and
*SdSm houses Pdistilleries, godowns and outhouses erected or being 
thereon and also all rights, easements, liberties, privileges, profits, appendages and 
appurtenances whatsoever to the said lands, hereditaments and piemises oi any 
part thereof belonging or appertaining, and also] all stills, machinery, tuns, butts,

' SSers! apparatus, rate, casts, plant and block implements and ntensiis, which are 
now used oi employed in or about the said distillery premises, a list whereof is set 
out in the [second schedule hereto, or which shall at any time during the 
continuance of this security be used or employed by the said m and about
the said premises for the purpose of the manufacture, sale, storage or issue of spirit. 
To hold the same unto the Governor for the total value as hereinbefore mentioned 
subject to the proviso for redemption hereinafter contained, that is to say 
PROVIDED ALWAYS that if the said shall during the continuance
of this license and of all subsequent licenses which may be granted to him to 
manufacture spirit at his said distillery observe and perform all the terms, condi­
tions and provisions of all such licenses and observe and perform all the provisions 
of the Bihar and Orissa Excise Act, 1915, and of all rules framed or which may 
from time to time be framed thereunder so far as they relate to the licensee and 
shall pay all sums of money which may become due and owing by the said 
to the Governor in respect of revenue license fees, cost of establishment or other­
wise or in respect of fines or penalties which may be imposed on him then the 
Governor shall at any time after the said '
manufacture spirit at the said distillery upon the request and at the cost of the

his heirs, executors, administrators or assigns reconvey and 
retransfer to him the [premises with] stills, machinery, tuns, butts, coolers, apparatus
I^HE^I^Bl^AGREE^AND^DblcLAK-ED bYanfaetween^the^said6^

his heirs, executors, administrators and assigns and the Governor that 
payable by the said

h

Ik

II

shall have ceased to

said

any sum
his heirs, executors, administrators and representatives 

to the Governor shall be recoverable by the Governor under the provisions of the 
Bihar and Orissa Excise Act, 1915, or the Bihar and Orissa Public Demands Recovery 
Act in respect of Cuttack, Puri, Balasore, Sambalpur, Angul and Khondmals 
districts or the Madras Revenue Recovery Act in respect of Gan jam and Koraput 
or any statutory modification thereof for the time being in force. In witness, etc. I

\N.B.—When the distillery belongs to Government, the words within sq

Schedule.

brackets should be deleted.uare

District-. Distillery. Area of supply. Depots under the 
distillery.

1 2
3

4
Gan jam ... Aska ...

... - Distillery areas of Ganjam district...
1. Aska.

2. Berhampui.

8. Chatrapur.

4. Jayantipuram. 

6. Kodala.

6. Russellkonda.

7. Parlakimedi.
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District. Distillery. Depots under the 
distillery.Area of supply.

1 2 3 4

Umori (near Jeypur)Koraput ... , Nowrangpur, Jeypur, Koraput and 
I the Pottangi taluks. 1. Umerkot.

2. Nowrangapur.

3. Koraput.

4. Nandapur.

5. Kakkiriguma.

6. Jeypur.

7. Kotpad.

Do. Itapuguda (near Gunupur) ... I Gunupur taluk of the Rayaghada
division. 1. Vikrampur,

2. Gudari.

I
... Chakkaguda (near Rayaghada) | Portions whichDo. are under central 

] distillery area of Bissemcuttak and 
| Rayaghada taluk and the Narayana- 
| pattnam Agency of the Koraput 
i taluk.

1. Tikarpada.

2. Bissemcuttack.

3. Baudugam.

4. Narayanapatam.

5. Rayaghada.

6. Kalyanusinghpur.

I

The areas in column 3 are liable to decrease or increase.
[2—2—6-10-1939.]

IN THE COUET OF THE DISTRICT 
JUDGE OF GANJAM-PUBI, 

BERHAMPUE.
Present :

Eai Sahib E. C. Mifcra, b.a., b.l., District 
Judge.

Insolvency Case 1 of 1939. 
Patnala Brundavan Patra—Insolvent, 

versus
The Manager, British India Debt Collection 

Co., and others—Opposite party and 
Creditors.
Notice is hereby given under section 30 of 

Act V of 1920, that the above-named 
insolvent has been adjudged insolvent by 

order of this Court, dated the 30th 
September .1939 and he has been directed 
to apply for discharge before the 30th 
September 1940. The creditors may prove 
their claims by delivering or sending by 
Registered Post an affidavit in Form 3 of the 
Provincial Insolvency Eules before the 
Central Nazir of this Court.

WANTED

Candidates for appointment as Sub-Ins­
pectors of Excise and Salt in Orissa in the 
scale of pay of Es 50—2—68—3—80 
(Efficiency Bar)—2—100. Es. .15 during 
the period of probation.

2. Must be—
(1) Oriyas or domiciled in Orissa;
(2) not less than 20 nor more than

25 years age on the 1st December 
1939;

(3) must be at least Matriculates or
holders of S. S. L. C., of good 
character and of sound health, 
good physique and active habits ; 
and

(4) must not be less than 5 feet 3
inches in height and 30 inches 
round the chest.

3: Apply before the 31st of October 1939 
to the District Officer of the home district 
Applications submitted to the undersigned 
direct will not be entertained.

P. T. MANSFIELD,

Revenue (Excise) Commissioner, Orissam

Cuttack: 27th September 1939.
[2—2—6-10-1939.]

an

B. C. MITRA, 
District Judge.

Berhampur: 3rd October 1939.
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51L
Application must reach the Superinten­

dent of Police, Criminal Investigation 
Department, by the 11th October 1939.

notice. \
It is hereby notified for general informa­

tion that the Map of Angul District (Angul 
Revenue Thana) on scale 1" = 1 mile 
published in two sheets is available with 
the Deputy Director of Surveys, Bihar, ‘
Gulzarbagh and Deputy 
Angul. The price of the map
per sheet.

v

F. H. C. RAYNOR,
Superintendent of Police, C. I. D., 

Orissa, Cuttack.Commissioner,
is Be. 0-8-0

5th October 1939.Cuttack :
B. PATNAIK,

Secretary to the Revenue Commissioner9 
Orissa.

2nd October 1939.

IN THE COURT OF THE DISTRICT 
JUDGE OF CUTTACK.

Insolvency Application no. 13 op 1939.
M. Subba Rao of Kaligali, Cuttack—Credi­

tor— Applicant,

'

Cuttack :
[4—1—10-11-1939.]

versus
Ramesb Chaudra Das of Kazi Bazar, town 

Cuttack—Debtor—0pposite party.

Notice

TO REGISTEREDCONTRIBUTION 
BODIES FOR ENCOURAGEMENT 
OF OKIYA LITERATURE.
Applications from registered bodies will 

be received by the undersigned up to the 
15th of January 1940 for grants to them 
for the following purposes :—

the applicationIs hereby given that on 
of the above-named creditor-, the debtor 
Ramesh Chandra Das has been adjudged 

insolvent under Act Y of 1920 by an 
order passed by this court on the 27th Septem­
ber 1939 and that he has been directed 
to apply for his discharge within one year.

an(1) Original research in Oriya language 
and literature.

(2) Translations into Oriya of suitable
works, including text-books from 
various languages with the object 
of enriching the Oriya literature, 
in particular of books in general 
knowledge suitable for studies in 
institutions.

J. A; BYERS, 
District Judge.

Cuttack: 2nd October 1939.

(3) Publication of original and useful 
work written iu Oriya including 
indigenous system of treatment 
of human beings and animals.

It is necessary that a definite scheme of 
work should be attached to each application 
including an estimate of cost.

S. C. TJRIPATHI,
Director of Public Instruction, Orissa. 

Cuttack: 3rd October 1939.

FEDERAL PUBLIC SERVICE 
COMMISSION.

Vacancy.

Mechanical Engineer, 
Central Excises and Salt Department, 
Northern India. Pay Rs. 700—25—950. 
Age must not be less than 30 and preferably 
not more than 40. Qualifications: (a) 
Degree or diploma in Electrical or Mechani­
cal Engineering and training as an Elec­
trical and Mechanical Engineer; (b) 
Apprenticeship in an electrical and mechani­
cal workshop of good repute ; (c) Experience 
of responsible work in Electrical and 
Mechanical Engineering ; (d) Practical ex­
perience in the care, maintenance and 
efficient operation of mining plant and 
equipment; (e) Ability to prepare reports and 
estimates of schemes for extensions to 
electrical and mechanical installations. 
Full details should be obtained 
Secretary, Federal Public 
sion, Delhi.

Electrical and

[2—1—13-10-1939.]

WANTED
A typist for the office of the Superinten­

dent of Police, Criminal Investigation 
Department, Orissa, Cuttack, at a salary of 
Rs. 40 a month for six months only.

Qualifications required.—Must be a 
Matriculate. Speed iu typewriting to be 
at least 45 words per minute.

Candidates must be Oriyas or domiciled 
in the Province of Orissa.

from the 
Service Cornmis- 

Last date for applications on 
prescribed form, together with a treasury 
receipt for Rs. 7-8-0, 23rd October 1939. 
Camp Simla: 21st September 1939.
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